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TO BE ANSWERED
(sAKA)

(a)

(b)

SHBI has also been conducting
and they have been advised io
demonstrative action wherever
functioning of the stock market.

SCRUTINY BY SEBI

oruisTroN
29A2. PROF. SAUGATA ROY

rtitl the Minister of Finance be pleased to state:

whether the sEBI has stepped up scrutiny on developments escarating from the fund in one of thebiggest corporate houses; and

if so' the details thereof and the steps taken by the sEBI to protect the interest of lakhs ofdepositors in the company? 
---'--" -r vL'v vupL

ANSWpR

(SHRI ARJUN RAM MEGHWAL)

(a) & (b) whenever any violation of sEBI rules. and regulations is observed, appropriate action aswarranted is taken by sEBI against concerned entities. As"far as surveillan.. u.tiui,ies are concerned,SEBI'main'uins constant vigifin ,rt" ,n*r..i;;'il';;r;.oiun, abnormarity, takes appropriate actionagainst the concerned entitiJs' The systerns and practices are in prace to promote a safe, transparent andefficient market and to protect market inteirity. rn" ,yrt.rs instituted include advanced riskmanagement mechanisms comprising continuoui monitoring and surv.irr*r., various limits onpositions' margin requirements, circuiifirt.r., .i.. in.-rvr*"r;nd practices are reviewed'continuouslyand modified to meet emerging needs.
'

sEBI also monitors trading activities in addition to overseeing the surveillance functioning of theexchanges' Aberrations noted in trading activity, if any, .*"t *g. reports and complaints received areexamined by SEBI,

regular meetings with officials of the stock exchanges and depositories
step up their own surveillance mea$ures and tolniti", 

"_p"Ji 
i"",warranted so as to protect investors' interest und ensu.e orderry
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